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The following A& df ';he Tamil Nadu ~ k ~ i s l a t i v e  Assembly received the asdint ' of : r .  - * l ~ + ~ p f u  

ACT No. 4 OF 2003 

Art Act to provide for prohibition of smoking andspitting in the plrcc ofprrhlic wor.k or. rrse nnd 
rtr prrhltc sc.r.i+irc i~c~lticlc in tlrc~ S t (~ tc~  o/ T(1trrr1 Ntrdrr rrrrcl /or rrr t r / t c , r . \  ( otrrrcvc r ~ , ( /  rlic#r.c~\c $ ( A .  

BL. 11 enacted by the Leg~slative Assenlbly of the State of Tarn11 Nadu In the Flfty-thlr Year of 
the Republic of India as follows:- 

1. (1) This Act may be called the Tamil Nadu Prohibition of Smoking and Splttlng Act, 2002. Short title. 
extent and 

(2) It extends to the whole of the State of Tamil Nadu. commence- 
ment .  

(3) It shall come into force on suchdate, as the Government may, by not~fic ation, appoint: 

Provided that d~fferent dates may be appo~nted for d~tferent p r o \ ~ s ~ o ~ ~ s  of t h ~ s  Act 
and any reference in any such provision to the cornmencement o f t h ~ s  Act shall I-e construed as , 
reference to the coming into force of that provision. 

2. Ip t h ~ s  Act. unless the context other\v~se requrres. -- I ) c f ~ n ~ l ~ o n s .  

( a )  "advert~sement" means and ~ncludes any notice. c t~cu l a r .  \\all paper, 
pamphlet. display on hoardings, or any !is~ble leplesentatlon nude ' b y  Incans of any 
light. sound. smoke, gas or any other means wh~ch has the d~rect  or rnd~rect :SSect of plomoting 
sn~ok~ng  or tobacco chewing and the rxpresslon .advert~se. shall bc const1 ,led accordingly; 

I 
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(b) "authorised officerw means a person authorised under section 10; 
- . Z  

\ 
(c ) "Government" means the State Government; 

5 

I 
? (d) "Place ofpublic work or use" means any place declaredas such under section 3 and 

includes auditoria, hospital buildings, health institutions, cinema, seminar or conference halls, 
anarsement centres, restaurants, eating houses, commercial establishments, public offices, court 
bui'dings, educational institutions, parks, libraries, sports complexes, bus stations, bus stops, 
beaches, bamars, all the Government offices including local bodies, statutory bodies, 

6 ,  co-cqerative institutions and religious placesand the like which are vlsited by general publ~c; but 
I 

does not include any open place; I 
(e) "public service vehicle" means a vehicle as defined under clause (35) of section 2 of c'rntrrl A 

the Motor Vehicles Act, 1988; 59 01' 198 I, 
i 

(f) "religious place" means a temple, church, mosque, mutt or a place by whatever 
designation known, used as a place of public religious worship; 

(g) "smoking" means smoking of tobacco in the form of cigarette, cigar, beedi or 
otherwise with the aid of pipe, wrapper or any other instrument; 

(h) "spitting" means voluntary ejection of saliva from the mouth after chewing tobacco, 
pan-rnasala, gutka, beta1 leaf with arecanut in any form or any tobacco product or products 
containing tobacco or ejection of mucus from the nose after inhaling snuff. i 

Declaration o f  3. The Government may, by notification, declare anyplace of public work or use in the State 
places of  
public work of Tamil Nadu to be a place for the purpose of this Act. 
or use. 

Prohibition o f  4. No person shall smoke or  spit in any place of public work or use. 
smoking and 
spitting in 
place of  
public work 
or use. 

Prohibition o f  5. Subject to the provisions of the Motor Vehicles Act, 1988, no person shall smoke or spit Central Act 

and in any public service vehicle. of  1988. 
spitting in I 
public 
service 
vehicle. 

' p r o h l D 1 t l u a  O f  7. No person s all himself or by any person on hls behalf, store, sell or distribute cgarettrs. 
storage, sale 
and 

b bredies, crgar. supa~r w~th tobacco, zarda, snuff, or any other smoklng or chewing substance or 
J dlstrtbutlon substances corltalnlng tobacco with111 an area of one hundred metres around any college. school 

O f  c'galetteb, or other educ:~t~on;il Instrtutlons. 
etc 

Prohibition o f  6. Notwithstanding anything contained in aay other law for the time being in force, no person 
advertise- 
ment of shall advertise or cause to advertise in any place of public work or use and on any public service 

D~splay an11 
exh~b~t lon  of 8. Every person incharge of place of public work or use shall display and exhibit a board at 
board a conspicuous place In or outside the place promlnetltly stating that the place is a "No Smokil~g 

and No Spitting plalce" and that "Smoking or Spitting is an Offence". 

smoklng and vehicle any materia 
chewing mj,sala or gutka or 

ahy other name. 

which may directly or indirectly promote smoking or chewing oftobacco, pan- 
any tobacco product or products containing tobacco even if classified as by 
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and in the case of second or subsequent offence, shall be punishable with a minimum fine of two 
hui~ditid Kpkes, bbt'uliikh ina$eit&(l to five hundred rupees; t! 

7:: 
L 3 

. ,  
9. 'Any person, who contraveries the provisions of,-- , - t Penalties. 

* 

(i) section 4,5, or 8 shall be punishable with fine which may extend to one hundredrupev~s 

(ii) section 6 or 7 shall be punishable with fine which may extend to five hrindred rupees ?c. 
."; 

and in case of second or subseqdent offence, shall be punishable with imprisonment which m y  1 1  

I 

extend to three months, or with a minimum fine of five hundred rupees, but whichmay extend to 
one thousand rupees, or with both. 

10. The Government may, by notification, authorise one or more persons who shall be Power o f  

competent to act under this Act. Government 
to authorise 
any person 
to act under 
t h ~ s  Act. 

alral Act 1 1 1. Every person authorised under section 10 shall be deemed to be a public servant within 
' X L V  o f  I I ~ o .  the meaning of section 2 1 of the Indian Penal Code. 

F 
t 

I 12. Any authorised officer or any police officer, not below the rank of a Sub-Inspector, may 
eject any person who contravenes any of the provisions of this Act, from the place of public work 
or use, and any driver or conductor of a public service vehicle may eject any person who 

, 
contravenes any ofthe provisions of this Act in the public service vehicles, from the public service 
vehicle. 

13. No court shall take cognizance of any offence under this Act exce d t on a complaint in 
writing of an authorised officer with respect to offences under sections 4,s a d 8 and on a report 
in writing of a police officer, not below the rank of Sub-Inspector, with res ect to the offences 
under sec t io~~s  6 and 7. 1 

Person 
au thorised 
under 
sectton 10 , 
to be a 
public 
servant. 

Power to eject 
violators. 

Cognizance o f  
offences.  

tral Act 2 14. All offences under this Act shall be tried summarily in the manner pr vided for summary Offences under 
f 19?4. I this Act to trial under the Code ofcriminal Procedure, 1973. be tried 

summarily. 

15. The Government may, by notification, direct that any power exercrsable by tllem under nclepat lon  o f  

this Act, except the power to make rules under section 18, may also be exercised by such officer power 

as may be mentioned therein subject to such conditions, if any, as may be specified therein. 

I 16. The Government or any person authorised by them by general or special order in this ( ' o m p o u n d i n g  
behalf, may either before or after the institution of the proceedings compound any offences O f  Ofiences. 

punishable by or under this Act. 

17. ( 1 )  Where an offence under this Act has been committed by a company, every person who ( j f t e l ~ e s  by 
camplnies.  

at the time the offence was committed, was incharge of, and was respo~lsible to, the company for 
the conduct of the business of the company, as well as the company, shall be deemed to be guilty 
of the offence and shall be liable to be proceeded agalnst and punished accordingly: 

Provided that nothing contained in this sub-section shall render any such person liable 
to any punishment, if he proves that the offence was committed without his knowledge or that 
he had exercised all due diligence to prevent the commission of such offence. 

(2)  Notw~thstanding anything contamed in sub-section ( I )  where any offence under this 
t 

Act has been committed by a company and it is proved that the offence has been committed with 
' 11 f , 1' * !1,, t !-I, i > 1 1  \ n t l , l , y  f j ?  t ' l f  * >] , t  , 3 r  ) I , !  ( ' 1 ,  - , . f , ) t  17 ll*3<!,xl 
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secretary or other officer of the company, such director, manager, secretary or other officer shall 
I 

be proceeded against and punished accordingly. 
i 
i 

i Exp1nnntion.-- For the purposes of this section,- I 
? 

(a) "company" means any body corporate add Includes a firm or other association of 
individuals; and 

(b) "director" in relat~on to a firm means a partner in the firm. 1 I 
I 

Power to ! 8. (1)  The Government may. by notification, make rules for carrying out all or any of the 
make rules purposes of this Act. 

'.i (2) (a)  All rules made under this Act shall be published in the Tnlnii Nadu Gor.eritinent 
Gazi,tte and unless they are expressed to come into force on a particular day, shall come into force 
on tf e date on which they are so published. 

(b) All r~otifications issued under this Act shall, unless they are expressed to come 
into force on a particular day, shall come into force on the date on which they are published. 

1 (3) Every ule made or notification issued under this Act shall, as soon as possible 
after it is made or is ued, be placed on the table of the Legislative Assembly, and if, before the 
expiry of the sessi n in which ~t is so placed or the next session, the Assembly makes any 
modification in any uch rule or notification, or the Assembly decides that the rule or notification 
should not be made or issued, the rule or notification shall thereafter have effect only in such 
modified form or be of no effect, as the case may be, so, however, that any such modification or 
annulment shall be without prejudice to the validity of anything previously done under that rule 
or notification. a I 

(By order of the Governor) 

A. KRISHNANKUTTY NAIR, 
Secretary to Goverr~ment, 

Law Dt>pc;rtilrrn +. 
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